RAJYA SABHA (24 August, 2006]

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Now, we shall take
up clause-by-clause consideration of the Bill.

Clauses 2-19 were added to the Bill,
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI P. CHIDAMBARAM: Sir, | beg to move:
That the Bill be passed.
The question was put and the motion was adopted.

SHRI SANTOSH BAGRODIA: Sir, | have a Half-an-Hour
discussion, but | know there is a Bill. So, | will request you to take up the
Bill first, and then, we will take up the discussion.

THE SALARY, ALLOWANCES AND PENSION OF MEMBERS OF
PARLIAMENT (AMENDMENT) BILL, 2006

THE MINISTER OF PARLIAMENTARY AFFAIRS AND THE
MINISTER OF INFORMATION AND BROADCASTING (SHRI PRIYARANJAN
DASMUNSI): Sir, | beg to move:

"That the Bill further to amend the Salary, Allowances and Pension
of Members of Parliament Act, 1954, as passed by Lok Sabha, be taken
into consideration.”

Sir, this Bill is due te the compulsion of five-year term extension of
the Salary, Allowances and Pension of Members of Parliament Bill, which we
passed earlier in 2001. Sir, as you know, the Salary, Allowances and
Pension of Members of Parliament Bill is governed by article 106 of the
Constitution. And, article 106 left this power to the Parliament. The
Parliament, accordingly, composed Joint Committee of Members of both the
House to examine the whole aspect and to recommend to the House and
the Cabinet as to what should be the allcwances and salaries of the MPs,
from time to time. Sir, in the recent times, there was lot of debate in the
media and many other areas as to whethef MPs are taking rmore advantage
and rest of the nation does not like it. That kind of a perception has been
buit. When MPs' issue regarding salaries, allowances, etc., comes, it
appears to become the most juicy and choosy item for the media, especially
the electronic media. But, the reality is altogether different. | first thank the
Joint Committee, which worked so hard calculating all the details of world
Parliaments, and | can say, Sir, indian MPs represent the highest number of
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population in the world in a particular segment of Lok Sabha, and
accordingly, those, who are in the Rajya Sabha, also represent State
Assemblies by their support. And, therefore, | tell you, Sir, that MPs of India
still rank lowest paid in comparsion with the MPs of the developed nations
of the world democracies. It is the position still today, Sir, with all facts and
figures. Unfortunately, a section of Indian media, the electronic media, never
projected and placed it.

Sir, in 1971, when | became a Member of Lok Sabha for the first
time, | remember | went to the United Kingdom as part of Commonwaealth
delegation. The British Member of Parliament in the House of Commons
asked me a few questions. Do you have office in your constituency? |
said, 'no’. Do you have office in Delhi? | said, 'no’. Do you have a
transport to tour? | said, 'no’. Do you have a Personal Secretary? | said,
'no’. He asked, how do you function? | said, we go to the. people, come
back, collect their papers, and, write to the Minister. He said, it is very
absurd. It was in 1971. | remember, there was a stenographic pool here
and | had to wait in gueues for hours together to get one letter typed.
Those days are gone. In 2001, rightly my predecessor, Pramod Mahajanii,
brought the legislation based on the recommendations of the Joint
Committee of Parliament on the Consumer Price Index, and, from Rs. 4,000,
the salary was increased to Rs. 12,000. He gave that logic of the day which
was absolutely correct. Sir, why did | come forward today? Sir, the
existing salary and allowances are effective up to 14" September, 2006.
The problem is that if it is not passed before that and it expires at 12'0
clock in the night on 14" SeEtember, then we go back to Rs. 4,000/-.

Last time, the Government said that it would be for a period of five
years and after five years, Parliament would review and come back with the
proposal and then the Government would consider.

Accordingly, the Committee gave this suggestion and the
recommendation. | took it to the Cabinet. The Cabinet considered the
whole aspect, not fully. My dear friend, Mr. Chidambaram, did not agree to
all the recommendations but substantial part was accepted, and, | was duty
- bound to come before both the Houses and explain it. Therefore, Sir, |
would like to submit that | thank all the Members who have worked hard.
Sir, nobody just tries to understand the condition of an MP of india. All
these perks and facilities are not an MPs privilege. | personally said
yesterday in the House that when an MP renders real justice to a petition of
an electorate, which includes taking the papers, scanning it, typing it,
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sending it to the concemed Ministry, following it up, talking to the officer or
the Minister, the total cost which he has to pay for one petition is Rs. 65.

Every month, an MP entertains, at least, a minimum of 20 such important
petitions of the public to deal with. Not only this, for travelling in the
constituency to meet the people, and, according to India's basic modest
standard of hospitality, you have to offer them, at least, a cup of tea, or,
when you go, they give you food; you also have to share sometimes. We
know, in the social life, there is a compulsion. People have a feeling that if |
go to an MPs House, he will rescue me. Be it a heart patient; be it a
heipless daughter, her father wil come and say, | have to arrange her
wedding, please doc something. All sorts of social obligations are complied
with by the MLAs and the MPs of the respective States. No DMs, SDOs,
or, the bureaucrats come forward and say, 'All right'. They also say to the
people, go to the MPs House. ...0{nterruptions)... No, no. | am not joking.

This ts the fact. Each one has to face the music, and, if one cannot do it,
the media will write, w&t sl wOR0 ¥ T Ty, IHY THS W F P
faari This also happens. Therefore, this is a peculiar situation of how the
Indian Pariiamentarians function. Therefore, reform in the whole thinking,
reform in the whole apparatus is required. Recently when | went to
Germany, our Speaker also went there, | was surprised that each of the
German MPs has, in the Bunde Stag, well-equipped office, with the support
of the secretariat and transport. And, in Britain, they have it both in the
Constituency as also in the city of London, in Westminster itself. In
Singapore, in Malaysia, and, Sir, | found more advantages given to the
Sri Lankan MPs than Indian MPs.

Therefore, Sir, it is a very surprising thing that we always fee! a little
shy that we are drawing this allowance or that allowance. We are not
drawing much; it is nothing. What is the salary and perks of the
Commissioner of Police? Less than that you get here, much less than
that. Therefore, Sir, | tell you that the Committee’s recommendation is not
to make us rich, but to give us the bear minimum. | know, in the present
perception, people will say that farmers are committing suicide, so and so is
doing that, etc. That is the duty of the Government of the day to think how
to handle that, how to invest more money for the social sector. But, when
people from that social sector suffer, their works are being done in terms of
legislation from this side or raising the issues from that side by the people
who represent them, by the MPs. How are they doing so? Sir, | am not
questioning the bona fide of any media to criticise us. But, these days,
there are a lot of T.V. anchors who get Rs. 2 lakhs or Rs. 3 lakhs or Rs. 5
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lakhs, and, that too, on contract. It varies from channel to channel. They
do not empicy pseople in terms of provident fund and bonus, just in
vouchers. If | am happy with you, stay with me, or, get out; go to others.

But here, a Member of Parfiament, if somebody visits his house in the
morning, and even | request the electronic media to send your sting camera
persons to his house to have a sting operation and see for themnselves how
the people from his constituency come to an MP and how he handies their
problems, or, at least, show how they face them. Therefore, Sir, it is wrong
to say that Indian Parliamentarians are looting money, robbing money and
getting it for themselves. It is not correct at all. | have made my own
study. Seventy eight per cent of the MPs of the first Lok Sabha were from
the freedom fighters' families. In second to fifth Lok Sabha, 85 per cent of
the MPs were from school-teachers or from the working class or from the
farming community. Sir, today aiso, | say with responsibility, combining
both the Houses, except two to three per cent, who are from the higher
strata of the society, like my dear frisnd, Rahul Bajaj and others, all the rest
are dedicated to the public life at best, and most of them are advocates.

And, when they come here, they lose their profession, like Ravi Shankar
Prasadi. Therefore, Sir, it is not something big we are talking, something
big we are doing. We have done a modest axercise. The Government has
accepted only one suggestion. The Joint Committee made a
recommendation, a new one: Should the Parliament decide their salary, or,
should somebody else do it? This was also a suggestion of the hon.
Speaker and the others. Sir, there are two opinions in this regard. One,
often we say that the Parliament is supreme. Parliament is for legislation.
Anything you do, it is to be legislated by the House. Should Parliament's
privilege be scanned ang scrutinised by an authority outside Parliament?

That was the thing. The other one is: Should Parliament evolve a collective
mechanism as a permanent institution, instead of ad hoc measure of five
years? $So, Sir, the Joint Committee recommended that the Government
should consider working of the modalities of a permanent mechanism for
determination of salaries and allowances of MPs, in consultation with the
Chairman of Rajya Sabha, the Speaker of Lok Sabha and the leaders of
recognised political parties in both Houses of Parliament and bring a
suitable legislation before the Parliament. | am happy to inform the House,
the Government has agreed, in principle, to set up a permanent mechanism
for recommending the salary and allowances of the Members of Parliament.

A suitable amendment to the Salary, Allowances and Pension of Members of
Parliament Act, 1954, far this purpose, will be brought in the next session of
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Parliament. Since the Joint Committee has already made: a
recommendation of five years regarding the salary and allowances, it is
proposed to amend this Act to give effect from 14™ September, 2006 for five
yoars and from the 15" Lok Sabha, when it wil be constituted, this
permanent mechanism will be built for all years to come so that ad hocism
will be over. So, that is what the decision of the Government is. Now, |
would like to inform what are the provisions in this Act. The existing
provision regarding salary and aliowances shall expire on 14" September
2006. Naturally, the Act is necessary. Sir, we recejved the Report of the
Joint Committee. 1 would not like to go into details now. After due
consideration, the Government has decided to implement most of the
recommendations, and its proposals are as follows:

Salary is being raised from Rs.12,000 per month to Rs.18,000 per
month. Tax, not on salary income, but as income from other sources. Sir,
daily allowance is being increased from Rs.500 to Rs.1000 for each day
during the period of residence on duty. The increase of salary and daily
allowance will be effective from 14" September 2006 for five years or until
fixed. 5

The road mileage is being raised from Rs.8 per kilometre to Rs.13
per kilometre

A member who is physically incapacitated and cannot trave! by rail
or air, for reasons known to him and his doctor, will be entitled to perform
the entire journey by road and claim the road mileage at the rate of Rs.13
per kilometre. The physically incapacitated Member will also be entitled to
travel facility by road along with a companion in lieu of the travel facilities by
rail or air for the Member and the companion and may claim the road
mileage at the said rate.

In order to entitle the Members to travel more frequently during the
interval of two sittings of the Parliamentary Committees, particularly during:
the break period of Budget Session, and claim travelling allowance, it is
proposed to accept the recommendation of the Joint Committee to reduce
the period of interval from seven days to five days.

Air journeys from any place in India at present for a Member

of Parliament in a year are 32. We have increased it to 34 on the
X,
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6.00 P.M,

recommendation of the Committes. The Members ‘will also be entitied *o
carry forward the unutilised air journeys for the remaining term and to adjust
eight excess air journeys against the next year's entitiement.

Sir, ex-Members of Parliament, who are really in a very pitiable
condition, dedicated social activist, come to the Annexe, and sit in the
Central Hall. Sir, | cannot describe their position. Some of them are on the
brink of begging for their daughters' education. Even | knew an ex-Member
of Parliament, who kept his wife admitted to the AIIMS, then started
knocking on the doors of Members of Parliament to get Rs.1,000 or Rs.500
or Rs.200. Therefore, Sir, we have categorised ex-Members of Parliament
into two categories. One, those who are from Andaman and Nicobar
Islands and Lakshadweep, shall be entitled to have the facility of travel by
streamer always. At present, the pension is Rs.3000 per month. After his
death, his wife gets or the dependént gets Rs.1500 only for two years. Sir,
| proposed it to the Cabinet and the Cabinet agresd to raise it to Rs.8,000
per month. The additional pension for each year in excess of five years, is
being raised from Rs.600 to Rs.800 per month. Fifty per cent of that shall
be the family pension, not for two years, but for life. Sir, this shall provide a
great relief to those social activists and ex-Members of Parliament who are
really in trouble.

Sir, apart from these amendments, there are some proposals which
will be covered by Rules and not by the Act, as per the practice of
Parliament. These are as follows;-

Constituency allowance of the Members will be raised from
Rs.10,000 10 Rs.20,000 per month.

Members of Parliament, at present, are entitled to office expanse
allowance of Rs.14,000 only per month. Sir, thero have been complaints
from various quarters that they are not able to get even a good computer
operator for Rs.5,000. And an assistant these days does not work for less
than Rs.4000. The Members of Parliament, at present, are entitled to office
expense allowance of Rs.14,000 per month. This is being raised to
Rs.20,000 per month. Of which, postage is being raised from Rs.1,000 to
Rs.2000 per month; stationery from Rs.3,000 to As.4,000 per month; and
staff assistance from Rs.10,000 to Rs.14,000 per month (Rs.10,000 for a
computer assistant in Delhi and Rs.4,000 for an assistant in the
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constituency). So, it will be raised from Rs.14,000 to Rs.20,000. It.is
enhanced by Rs.6,000 only.

-Sir, as per the Housing and Telephcne Facility Rules, 1958, a
Member of Parliament is entitled, without payment of charges, to a
maximum of 50,000 units of electricity and 4,000 Kilolitres of water per
annum in respect of his accommodation in Delhi.

Sir, it nas been decided to amend it in the following manner: to
carry forward unutilized units of electricity and water to the subsequent
years; adjustment of excess units consumed, to the next year's quota;
where both husband and wife happen to be Members of Parliament and
reside in the same accommodation, their entitisment of water and electricity
will be pooled togsther.

Sir, on retirement, resignation or death of a Member, the provision
is, if a Member dies, his family has to vacate the House within two months.
Sir, it is a problem which we witness many a times. We have changed it.
On retirement, resignation or death, a Member or his family will be entitled
to consume the balance units of electricity and water for that year within a
period of one month and he can stay for six months.

Sir, monetary ceiling for rent free furniture supplied at the residence
of a Member is also being raised, from Rs.24,000 to Rs.60,000 Why has it
been raised? | will explain. Sir, the CPWD complained that tha repair cost
of the old furniture is becoming such that the whole thing has become
redundant. Therefore, for the longevity of furniture and to reduce repairs,
furniture is required to be supplied afresh. Therefore, Sir, we have decided
to raise it from Rs.24,000 to Rs.60,000 for durable furniture and Rs.6,000 to
Rs.15,000 for non-durable furniture.

Sir, at present, the family members of a Member of Parliament can
retain the Government accommodation for two months after the death of
the Member. As | said, Sir, it has been officially decided -- it will be
incorporated in rules -- that they can do it up to six months on the same
rent that a Member of Parliament used to pay.

Sir, at present, the Members of Parliament are entitled to three
landline telephones and one BSNL mobile phone with one lakh fifty
thousand free local calls per year which can be availed on any number of
telephones in the Member's name. Now, they wili be provided another
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BSNL/MTNL mobile phone for constituency. Twenty thousand additional
local calls where constituency is 1000 kilometre away will be dispensed with.,

Sir, as per decision taken by the Committee on Provision of
Computers to Members of Pariament, Lok Sabha and Rajya bha .
Secretariats would be extending broadband facilities to the Members in’lieu
of 1000 free local calls per annum separately, in respect of each broaddand
connection. The Government has decided to provide the broadband
facilities on one telephone subject to the condition that the rental should not
exceed Rs.1500 per month. -

Sir, these are the broad things that have been agreed. Half of it is
already in the Act as per the clauses; rest is accommodated in the rules,
This is all | can say about the entire Bill, Sir, and | hope the House will
consider it.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Thank you,
Mr. Minister. We have one speaker. Mr. Sitaram Yechury.

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, | am to speak.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Your name is not
here, Sir.

SHRI PRASANTA CHATTERJEE: | have given my name. Shri
Sitaram Yechury is not here, | will speak. ...(nterruptions)... No, no, |
will place our party's view.

THE VICE-CHAIRMAN (SHR! DINESH TRIVEDI) : Qkay, please go
ahead.

SHRI DATTA MEGHE (Maharashtra): Sir, | have got only one
suggestion to make.

THE VICE-CHAIRMAN (SHRI DINESH TRIVED!) : Let him speak,
after that, you can give your suggestion.

SHRI PRASANTA CHATTERJEE: | am not going into the details in
that subject which the hon. Minister has just said about the decency in
public life, the duty of a politician in the public life. That is another issue.
The Minister has dealt with it at great length. But from our party, we had
pointed it earlier also and we make it very clear here once again that we do
not agree to the system, particularly of the increase of salary and
allowances of the Members of Parliament that they should decide
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themselves only. We do not agree to this. There must be some method,
methodology, mechanism or system. We are long demanding about this
that there should be a Committes and on the basis of some methods,
decision may be taken. Ultimate decision be taken by the MPs and it
should be approved here. Sir, like the workers and employess, there should
be some methods and mechanisms. The Pay Commissions are being
formed. The cost of living indexes are calculated in respect of DA and
wage increase.

—  Like that, such system should be maintained so far as the increase
in wages and allowances of the Members of Parliament is concerned. It is
a fact, Sir, that | have written about 15 per cent. The Minister has said that
15 per cent is written in that Bil. One of our Members was in that
Committee, and he also placed this reason in the main Cormmittee rmeeting.
But, unfortunately, in the Sub-Committee meeting--the rate was fixed when
the Kerala election was there just after one or two days--he was not
present. He could not be present--everybody knows it--in the Sub-
Committee meeting held on the 29" April. But in the Committee rneeting,
from our party, our Member placed these views to follow so far as this
important decision is concerned. | hope, as the Minister has said, he will
follow this system. But we have long been demanding this. It would have
been better if, in this particular case also, this system had been foliowed by
the Government, by the Ministry, as pointed out by our M.P. This is our
obssrvation. i place it here.
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SHRI PRASANTA CHATTERJEE: Sir, is there any provision for
including the portion of Smt. Sushma Swaraj?
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W, TEROE ¥ iR FEIR-TuR qga @y e §1 gger w9 89 R uma
I &, qgT F O T &) ().,

Igerned (3f e BAd) - S L (camam).. dRg L (ooEaT)..
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THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): You have made
your point.

SHRI GIREESH KUMAR SANGHI (Andhra Pradesh): Sir, thank you
very much for allowing me to speak on this Bill. The hon. Minister during
his speech has mentioned about the media. He has blamed the media that,
time and again, media is ...(Interruptions)...

SHRI PRIYARANJAN DASMUNSI: | did not blame the media. |
have only tried to show the other side of the picture. | did not blame the
media. The media have a fundamental right to express what they feel
proper. ...(nterruptions)...

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): The hon. Minister
has said that they have a fundamental right, if 1 heard him correctly.

SHR! GIREESH KUMAR SANGHI: He has also said that some of
the anchors are getting Rs.2 lakhs or Rs.3 lakhs.

SHRI V. NARAYANASAMY (Pondicherry): Sir, | want to make only
one point.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI):: Mr. Sanghi, have
you made your point?

SHRI GIREESH KUMAR SANGHL | am still to make my point.

THE VICE-CHAIRMAN (SHR! DINESH TRIVED)): He is not yet
through. Mr. Narayanasamy, he is still making his point.

SHRI GIREESH KUMAR SANGHL There are hundreds of
thousands of media personnel in this country. They are also suffering for
various reasons. |t is not correct to generalise that the media is
responsible...
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THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Mr. Sanghi, that'
point has been made amply clear. So, | don't think you should repeat that,
Mr. Bhatia.

SHRI VIRENDRA BHATIA (Uttar Pradesh): Sir, there is only one
suggestion. = St ®Y gwyaw f¥ M wiERY & IR ¥ | iR BRTi andt sy
FET fo5 Tow W & HER B AR frr o B qY Anead & ot B g o wwy
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THE VICE-CHAIRMAN (SHRI DINESH TRIVED)):: Now the guestion
is:
"That the Salaries, Allowances and Pensions of Members of

Parliament (Amendment) Bill, 2006, as passed by the Lok Sabha,
be taken into consideration.

The motion was adopted.

THE VICE-CHAIRMAN (SHR! DINESH TRIVEDI): Now, we shall take
up clause-by-clause consideration of the Bili.

Clauses 2 to 9 were added to the Bill.
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Clause 1, the Enacting Formula anc the Title were added to the
Bill.

SHR! PRIYARANJAN DASMUNSI:  Sir, | move:
That the Bill be passed.

Sir, | would like to make one clarification, which is very important.
| would like to make it clear, in response to Mr. Sanghi, that at no point of
time did ! say that media is responsible. | said, "The media has the right to
criticise us." But one has to foliow, as an anchor, when he or she is
competent to collect information and nlace it, he or she needs to equally
collect the views of the people in the House. These amenities and support
should not undermine that. Media is in our hearts. Therefore, there is no
question of our criticising the media. It is the feelings of Members of
Partiament that the media should project both sides, this: side and the other
side. That is what | wanted to say.

THE VICE-CHAIRMAN (SHRI DINESH TRIVED!): The question is:
That the Bil be passed.
The rmofion was adopled.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Hon. Members, in
the morning, the hon. Minister of Human Resources Development, Shri Arjun
Singh, assured that he would give certain clarifications cn the issue related
to alleged objectionable materials in some books approved by the NCERT.
He would now give his ciarification...{nterruptions)...

SHRI SANTOSH BAGRODIA: Sir, what about the Half-an-Hour
Discussion?

THE VICE-CHAIRMAN (SHRI DINESH TRIVED!): 1 was told that you
have agreed...

SHRI SANTOSH BAGRODIA: No; nobody has asked rne.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDN: Well; | am asking
you now,

SHRiI SANTOSH BAGRCDIA: | would agree to it. But we should
not be giving low priority to that subject.
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THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Fair enough.
Now, Shri Arjun Singh,

CLARIFICATIONS BY MINISTER

Points raised by some Members relating to some books published by
NCERT

A A R =R (of s ) L aeofin suwieas wERw,
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urTaat EYEA-2005 ¥ dEd AR A T FRUT weagwsl § Wew § o
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